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PRINCIPAL BENCIH NEW DICLIIT
(Oripginal Application no. 815/2022)
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH NEW DELHI
(Original Application no. 815/2022)

IN THE MATTER OF-

Suresh Chand Applicant/ Applicant
Versus
D. M. Kapashera & Others Respondents

Date of Hearing: 30.08.2024

REPLY/OBJECTION ON BEHALF OF THE RESPONDENT NO.5 & 6

Most Respectfully Showeth-

1. That the answering respondents are the owners of Khasra no.’s
112/258/274, in village Kanganheri. The land of these khasras are
adjacent to Khasra No. 111 (pond), the subject matter of complaint.
However there is EXCESS LAND of 3 Gatthas between Khasra No.

111 and Khasra No. 274/112, which 1s being used as Rasta for more

than 50 years.

2. That the kind attention of this Hon’ble forum is drawn that a
Demarcation in respect of Khasra No. 111 was conducted on
28.02.2023 in village Kanganheri and after this demarcation a portion
of property comprised in Khasra no. 112, 258 & 274 was illegally
demolished on 15.05.2023 on the basis of false and tabricated report

prepared by the Kanoongo in collusion with Land Mafia and without
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rectifying the objections filled in this regard for mismatch and
correction of revenuc records.

In this regard a writ petition, WP 12472/2023 & CM. Appl.
4917972023 titled as Surender & others versus DM Kapashera dated
21.09.2023, was filled in Hon’ble High Court at Delhi and Hon’ble
High Court dirccted that concerned revenue officials shall
decide the representation/objections filled (which were
pending) within 8 weeks from the date of order and until such
representation/objections are decided,

“No action shall be taken pursuant to the impugned
demarcation report that would obstruct the petitioner's
INGRESS and EGRESS over their property comprised in
Khasra nos. 274(1-2), 112(1-4), 258(2-1) and 245(1-17).”
(The copy of the order of Hon’ble High Court dated. 21.09.2023 is
annexed herewith as ANNEXURE- A).

That however even after the acknowledgement of
above-mentioned Order, to the office of DM/ SDM
Kapashera, the objections/applications for correction of

revenue record filled before the office are still pending.

3. That the aggrieved petitioner (the respondent no. 6 herein) filled a
contempt petition in Hon’ble High Court at Delhi. ritled as
SURENDER & ORS versus MS. NAMGYAL ANGMO & ORS.
CONT.CAS(C). 669/2024 . The notice has been issued to the respondent
vide order dated, 29/04/2024 and now the matter is fixed for hearing on
18.11.2024. (The copies of the order of Hon’ble High Court dated.
29/04/2024 & 02/08/2024 arc annexed herewith as ANNEXURE- B

(colly).
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4. Here the kind attention of this Hon’ble forum is further drawn that now
the Respondent no. 1 to 4 are trying to block the INGRESS and
EGRESS of the answering Respondents, on the pretext of
making Boundary wall of Pond and that is clear violation of
the order of Hon'ble High Court dated. 21.09.2023. On the pretext
of making Boundary wall of Pond (Khasra No. 111),
Respondent no. 1 to 4 are merging the EXCESS LAND inside the
boundary wall.

h
)

It is also pertinent to note that now the outfall of dirty drain water is
being channelized in to the pond by MCD, despite of clear directions
given by the PGC, which is as follows-

“E.E. (Project) Najafgarh, SDMC is advised to expedite the
construction of outfall drain and complete the works within stipulated
time. In the meantime de-silting of drain be done be done on priority
basis” (the copy of PGC letter dated. 12/01/2016 and recent photograph
of diverting the dirty drain water in to pond, are annexed herewith as
ANNEXURE- C (colly).

PRELIMINARY OBJECTIONS & SUBMISSIONS

1. That the present case of the Applicant is without any cause of action and is
an attempt to obtain a wrong order / judgment by misleading this Hon’ble

Forum and the same is liable to be dismissed.

2. That the Applicant, Suresh Chand has filed the present case complaining
about encroachment on pond comprised in Khasra No. 111 in village
Kanganheri. It is submitted that the Applicant, Suresh Chand has not

approached this Hon’ble forum with clean hands and presented a lallacious
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story with malafide intention by concealing and suppressing, troe and
material facts in respeet ol village Kanganheri and the same is liable to be

dismissed with heavy costs.

3. That the kind attention of this Honble forum is deawn towards the factual
position of village  Kanganheri.  That  afler  the  Consolidation
(CHAKBANDI) in year 1970-71, the Applicant herein, Mr. Suresh Chand
has illegally grabbed the Gram sabha property khasra no. 30//23, 24/1, 24/2
and was in illegal possession ol Gram Sabha land, an FIR bearing no.
207/11 was registered against Mr. Suresh Chand the Applicant  herein,
Finally the cflorts of Sh. Hari Ram (the father of respondent no. 5 Mr. Jai
Prakash) and the resident of Kanganheri with the help of Government
Authorities/ DM/ SDM/ BDO/ Tehsildar, were succeeded to get the Gram
Sabha land vacated Irom the illegal possession ol Suresh Chand & others
and thereafter Government Authoritics constructed the wall from all four
sides on the vacated gram sabha land and now the said land is being used as

playground for the children & marriage programs ol Kanganheri villagers,

4. It is further submitted that since the release of land from illegal possession
of Sh. Suresh Chand (the Applicant herein) and alter the registration of FIR
against him from the efforts of the father of respondent no. 5 Sh, Hari Ram,
the Complaint Sh. Suresh Chand always on the lookout for opportunities to
put down and malign the image of answering respondents and for the

purposc of the same he frequently misuses the Govt. machinery.

5. That it is pertinent to mention here that from the South-west side of pond,
khasra no. 111, the Applicant (owner ol khasra no. 247) has encroached in

khasra nos. 85 & 103 gram shabha land.
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That the applicant has no intention to preserve the pond, Khasrano. 111 but
on the pretext of this, he want to fulfill two purposes, first by doing this he
want to save his own illegal/ grabbed property and secondly he want to
demolish the property of answering respondents. [t is submitted that this
Application of the Applicant, Suresh Chand has been filled with the
intension of revenge from the answering respondent, thereby  the

Application is liable to be dismissed.

That it is being submitted that there were many irregularities in the revenue
record of village Kanganheri after Consolidation (CHAKBANDI). The
demarcation proceedings in this village has been conducted several times
and each time it was measured differently thereby creating new disputes
between the villagers of Kanganheri.(The copy of comparative Revenue

Record masavi & all demarcation drawing are annexed as ANNEXURE- D)

©
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8. Here it is further important to note that in 2003-04 the Demarcation
proceedings were conducted by the D.M/S.D.M/ Tehsildar and afier the

demarcation of Khasra No. 111, the officials of revenue department had

demolished the unauthorized portion of the property bearing khasra no.
239/1, 240/1/1(adjacent to Khasra No. 111) which belongs to Pushpraj,

Sanjy & others (the copy of unauthorized demolished portion, prepared by
Naksha Nazri is already annexed in ANNEXURE- D).

However as per wrong demarcation conducted in year

2017, by bypassing the revenue records as well as MASAVI & FIELD

BOOK, in order to provide the benefit to the above mentioned khasra

owners, the measurement of land of Khasra No. 111 was shified in to the

answering respondents property and Encroachers grabbed property was
shown as the encroachment in GRAM SABHA RASTA (Khasra No.

103) and the property of answering respondent were shown to have been

encroached upon the area of the pond (Khasra No. 111).
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9. That further the Demarcation procecdings were conducted in year 2013-14,

as per this demarcation the Applicant Sh, Suresh Chand himeclf was shown
as onc of the Lncroacher (ISM Drawing is annexed  herewith as
ANNEXURE- B), aggrieved Sh. Suresh Chand challenged this demarcation
in Civil Court Dwarka titled as Suresh Chand & others vs Govt. of NCT of
Delli & Anr, CS SCJ No. 270/18, which was dismissed by Hon’ble Civil
Judge vide order dated. 20/03/2019 and subsequently the appeal was also
dismissed by Hon'ble District Judge Dwarka Court vide order dated.
20/08/2019.
The demarcation proceedings were again conducted in year 2017 and
thereafter in the year 2023-2024. The demarcation dated. 28.02.2023/
23.03.2023 was wrongly conducted not in accordance with revenue records,
masavi and ficld book. The respondent no. 6 was shown as one of the
Encroacher, thereby objections against demarcation given to respondent no.
1 & 2, vide diary no. 1257904 dated. 10.03.2023 were filled, but
unfortunately a portion of property of respondent no. 6 and his brother was
illegally demolished on 15.05.2023 on the basis of that false and fabricated
report prepared by the Kanoongo in collusion with Land Mafia and without
rectifying the objections filled in this regard for mismatch and correction of
revenue records.

In this regard a case WP 124722023 & CM. Appl.
49179/2023 titled as Surender & others versus DM Kapashera dated
21.09.2023, was filled by respondent no. 6 & others in Hon’ble High
Court at Delhi and Hon’ble High Court directed that concerned
revenue officials shall decide the representationf/objections
filled (which were pending) within 8 weeks from the date of

order and until such representation/objections are decided, no
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action shall be taken pursuant to the impugned demarcation

report.

10.Here it is also submitted that the respondent no. 5, Sh. Jai Prakash filled
a complaint in PGC on 04/03/2013, stating that khasra no. 111 is a water
body in village Kanganheri, request with regard to development and
beautification of this water body and preparation of estimates was made to
IRRIGATION & FLOOD CONTROL DEPARTMENT, vide letter dated
12/05/2011 and reminder dated 12/10/2012. Representations were also
made to district South west Revenue Department on 02/01/2013 &
07/01/2013, but no action has been taken by IRRIGATION & FLOOD
CONTROL DEPARTMENT and also the revenue Department. (The copies

of PGC letter dated. 13/05/2013 & 09/07/2013 are annexed herewith as
ANNEXURE-E (colly).

11.That on the basis of complaint filed in PGC on 04/03/2013, in respect of
water body (pond) khasra no. 111, by the respondent no. 5, Sh. Jai
Prakash, PGC 1ssued some directions-

i. Particularly demarcation at site should be completed by 30
April, 2013. The emphasis should be first on the pond land, frec
of encroachment, for this purpose a joint inspection at site should
be done by a team of senior officers from the revenue Department
and irrigation & flood control department associating the
Applicant and villagers, purportedly in encroachment of pond
land, should not be an impediment to manual demarcation and
cause for delay.

ii.  The matter is also brought to the notice of Deputy Commissioner

(NSG) SDMC, who is requested to instruct the field officers to
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cnsure that no dirty water is channelized in to the pond, ifneeded

be, separate outfall should be there Tor dirty drain water,

12.That rather than to make demarcation ol water body (pond) khasra no, 111
by 30" April, 2013 as per the direction PGC, the demarcation of pond was
conducted on (03.09.2013 (as the base of Applicant Sh. Suresh Chand) and
final report was submitted by Sh, THarish Kanungo on 14/02/2014. As per
report Khasra No. 112, 257, 258, 274 and 239/2 were shown to have been
encroached upon the arca ol the pond (Khasra No. 111).

However the objections regarding this demarcation report

were filled by the answering defendant no.5 & other villagers before the
DM/SDM Kapashera vide Diary No. 1551 dated 10.09.2013, stating that this
demarcation was wrongly conducted with false milestones, which does not
maitch with the MASAVI and FILELD BOOK of existing revenue record.
This demarcation report was total contrary as to the demarcation conducted
in year 2003- 2004.
The demarcation dated. 03.09.2013 was also challenged by the father of
respondent no. 5, respondent no. 6 and other villagers before the Hon’ble
civil court, Dwarka, fitled as Hari Ram & others vs Govt. of NCT of Delhi
& others, CS No. 26648/16.

13.1t is further submitted that on the basis of objection filled by the answering
respondent no. 5&6 along-with ether villagers, it was held by SDM
KAPASHERA “Since objections have been filed to the said demarcation, |
shall not be advisable to conjoin this demarcation report to record room
without first disposing off the objections, it was lurther held, However, the
same objections have also been filed in court & therefore, it is not advisable
to hear the objectors & process their objections without first taking

permission from the Court. This can only happen if objectors are advised
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to withdraw their objections from Court & appear before the competent
authority in this regard.” Without the disposal of objections the said

demarcation can't be treated as final.

It was turther mentioned that Govit. counsel must be directed to inform the
court ol this situation n totality. The matters has been  discussed
telephonically by SDM itsell with Govt. counsel Sh. S.S. DALAL. (The
copy of the proceeding order ol SDM dated. 07/04/2014 is annexed

herewith as ANNEXURE- F (colly).

14.That the kind attention of this Hon’ble Forum is drawn towards the
Judgment fitled as Hari Ram & others vs Govt, of NCT of Delhi & others,
CS No. 26648/16, which was dismissed by Hon'ble court of SCJ Dwarka
court on jurisdiction ground not on merits. The last para of judgment is

reproduced below for ready reference- “14.01.2019

“The plaintiffs are highly dis-satisfied with the demarcation report
submitted by Intech Engineers after conduction demarcation by
TSM on 03.09.2013, but the plaintiff have not availed the
efficacions remedy of approaching Deputy Commissioner/
Revenue Assistant who is the competent authority to adjudicate
upon the disputes regarding demarcation etc. this aspect also

remains unexplained by the plaintiffs”,

In view of the above discussion, the application of defendant no. 5

is w/o VH R 11 CPC is allowed and suit stands dismissed.

Here it is important to note as explained above in parano. 9, the SDM
Kapashera directed, “Govt. counsel must be directed to inform the court of
this situation in totality”. The matters has been discussed telephonically by
SDM itself with Govt. counsel Sh. N.S. Dalal, but unfortunately Govt.
counsel Sh. Dalal did not bother to inform the Hon’ble court of SCJ
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Dwarka court before disposing the case Hari Ram & others vs Govt. of
NCT of Delhi & others, CS No. 26648/16.

PARAWISE REPLY

I. In response to the contents of para 1 ol application dated 21.10.2022
to the Hon’ble Forum, it is submitted that the Applicant has presented
a fallacious story with malafide intention concealed and suppressed
the true and material facts in respect of village Kanganheri and the
same is denied. Here it is submitted that As per the demarcation report
conducted 1n year 2003- 2004, Khasra no. 109 is KUA KAYAMI,
which was the base point at the time of consolidation and khasra no.
237 & Khasra no. 109 were adjacent to each other, there was no gap
between these two Khasras. On the contrary as per the demarcation
report conducted in year 2013- 2014, a gap of 2 Gatthas was shown
as street between khasra no. 237 & khasra no. 109 and half of the
KUA KAYAMI was shown as outside from khasra no. 109 (towards
khasra no. 237) which is contrary to revenue record MASAVI &
FIELD BOOK and because of this wrong demarcation khasra no. 274
and 112 were shown as encroacher.

It is submuitted that as per revenue record MASAVI & FIELD BOOK
the south-west corner of Khasra no. 100 (CHAUPAL) and north-west
corner of Khasra no. 111 (J-2 Part) arc adjacent to cach other having
common boundary of 5 Gatthas (width), On the contrary as per the
demarcation report conducted in year 2013- 2014, these 5 Gatthas
width has been measured after leaving 3 Gatthas by shifting in to land
of answering respondent (Khasra no. 274 & 112) and tried to show
these answering respondent as encroacher upon the area of the pond

(Khasra No. 111),
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It is further submitted as mentioned carlier in Para 14 of
“Preliminary objections and submissions” that the Suit of answering
responds was not dismissed on merits but dismissed on jurisdiction
ground, further the Govt. counsel has also played a crucial role as he
did not informed the Hon’ble Court that the objection were pending
before the revenue department Kapashera, however he was supposed
to inform the court as per the telephonic conversation made to him by

the SDM.

The contents of para 2 of application dated 21.10.2022 to the Hon’ble
Forum are not being replied as the matter of record, however it is
submitted that the Applicant has no intention to preserve the pond,
Khasra no. 111 but on the pretext of this he want to fulfill two
purposes, first by doing this he want to save his own illegal/ grabbed
property and secondly he want to demolish the property of answering
respondents with the intension of revenge from them as mentioned-
above in para 3, 4, 5 & 6 of “Preliminary objections and
submissions”,

Here it is important to note that the answering respondent are
continuously struggling to preserve the pond and for the development
and beautification of this water body khasra no. 111 in village
Kanganheri since the year 2011 as explained in Para 4, 5 & 6 of

preliminary objections and submissions.

The contents of para 3 of application dated 21.10.2022 are denied as
false in respect of the allegations made against answering respondent
no. 5 & 6 as the matter of record. It is strictly denied that answering
respondent in any way encroached in to land of pond. It is also dented

that the answering respondent are trying to make the way in the pond
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on the pretext of Pall. It is submitted that Pall has no connection with
khasra no. 111(pond), instcad of that Pall work is supposced to carry
out in Gram Sabha Land (Kashra no. 148) adjacent to khasrano. 111,
(The copy of letter dated. 29/07/2024, issucd from the ofticc of M.P

(Lok Sabha) west Delhi, is annexed herewith as ANNEXURE- G).

4. In responsc to the contents of last para it is submitted that as for as
the encroachment in to the pond by the answering respond is
concerned it is false and denied and the issuc is subjudice in Hon’ble
Delhi High Counrt.

FRAYER

In view of what is submitted hereinabove it is most respectfully

prayed that this Hon’ble Forum may, graciously, be pleased to-

i) dismiss the application in the interest of justice;

ii)  pass any other or such further order(s) as this Hon’ble Court
may deem fit and proper in the facts and circumstances of the
case.

TPl el
Delhi JAI PRAKASH & SURENDER
Dated: 20.08.2024 (Respondent No. 5 & 6)

Through
Ajandra Sisodia & Amreesh Sisodia

Advocates
Ch. No. - 754, Dwarka Court Complex Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
(Original Application no. 815/2022)

IN THE MATTER OF-
Suresh Chand Complainant

Versus

. M. Kapashera & Others Respondents

AFFIDAVIT

I, Jai Prakash S/o- Shri Hari Ram R/o-ILN. 245, Village- Kanganheri,

Delhi- 71, aged about 54 years, do, hereby solemnly affirm and declare as under-

I. That 1 am one of the respondent in the above-mentioned case and

competent to depose this affidavit.

-2

That the accompanying reply/objection to the complainant case has
been drafted as per my instructions and the contents of the same
may kindly be read as part and parcel of this affidavit, as the same
are not being produced herein for sake of brevity.

‘}g,ﬁ 3. That the contents of the accompanying reply are true to my

o 4, knowledge and nothing material is concealed therefrom.

Tﬁﬁt'd‘v\
..% DEPONENT
VERIFICATION
o4 hal,

Verified at Delhi on this 20" August, 2024 that the contents
ol the above allidavit are true to my knowledge and belief and

wterial has been concealed therefrom,

T —
SOLEMNL RN BEFORE ME READ . o
E%E%hluﬁ;wsn.men IE THEEDE.I'ONENT DEPONENT
ADMITTED TO BE CORRECT,

ATTESTED IKANTA RANA

e te
T2 o DIN9S/B8  Nolury/Avoca
\ E‘:‘h'.qﬂo 4D8A, Lawyers Cham

*{ App.ByGovi.el | K
NCT of Dethi
egn. No. 090406,

?- d AUG 202‘ & B c\] si~tary Pubib

Nolaty Publlc Deli Dwarks Court Nuw Sl 10078
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
(Original Application no. 815/2022)

IN THE MATTER OF-

Suresh Chand Complainant
Versus
D. M. Kapashera & Others Respondents
AFFIDAVIT

I, Surender S/o- (Late) Shri Sada Ram R/o- VPO- Kanganheri, Delhi- 71,

aged about 62 vears. do, hereby solemnly affirm and declare as under-

1. That I am one of the respondent in the above-mentioned case and

competent to depose this affidavit.

1

That the accompanying reply/objection to the complainant case has
been drafied as per my instructions and the contents of the same
may kindly be read as part and parcel of this affidavit, as the same

are not being produced herein for sake of brevity.

142

That the contents of the accompanying reply are true to my

knowledge and nothing material is concealed therefrom.

~Q‘~ B 5‘-\ A :A-'r J"'-lll '1)/'
Q—».‘% e Q:"“u.,, DEPONENT
- '

" - VERIFICATION

a By, Verified at Delhi on this 20™ August, 2024 that the contents

of the above affidavit are true to my knowledge and belief and

othing material has been concealed therefrom.

READ
ennL( SHORY %ﬁ?«?ﬂ#ﬂﬂw Suy eed=y’
" TED
ATTES
A
) KANTA R Ar:lm N
Dethd E Ng DSB8 NowryIAVOCHS
Holert ¥ Ch. No 408A. Lawyers Cham

w Tl «1G074 .
poyns (LD Ny vk Cout X5 4 AUG 20
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‘ANNEX VRE -(;3?')'

$~48
i IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P(C) 12472/2023 & CM APPL. 49179/2023
SH. SURENDER & ORS. ..... Petitioners
Through:  Mr. V.P. Rana, Advocate.
Versus
GOVT. OF NCT OF DELHI & ORS. ..... Respondents

Through: Mr. Raghuvendra Upadhyay, Ms.
Pumima Jain and Mr. Vaibhav

Tripathi, Advocates.
CORAM:
HON'BLE MR. JUSTICE ANUP JAIRAM BHAMBHANI
ORDER
Yo 21.09.2023

By way of the present petition filed under Article 226 of the
Constitution of India, the petitioners impugn Demarcation Report
dated 28.02.2023 and consequential orders dated 10.05.2023 and
15.05.2023 made by the respondents in relation to what the petitioners
claim to be their land comprised in Khasra Nos. 274 (1-2), 112 (1-4),
258 (2-1) and 245 (1-17) situate in the residential area of Village :
Kanganheri, New Delhi.

2. The petioners also make grievance that their objections dated
10.04.2023 made before the Sub-Divisional Magistrate/Revenue

Assistant and the Deputy Commissioner, and their applications dated

This s » dipitally sipeed orde. W.P(C) 1247272023
The acithenliclty of the ofder cian be re-verifiad o Dallil High Cou Ovder Poral by scanning the OF code sPown sbore.
The Ordler i dowalcaded reem the DWC Server o 20092001 il 1032 5§
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09.01.2021/23.02.2023, 20.02.2023 and 15.06.2023 filed before the

Tehsildar/Consolidation Officer have also not been decided,

L

Mr. V.I. Rana, leamed counsel appearing for the petitioners has taken

the court through the records, including demarcation reports, site-plan

and other proceedings conducted by the revenue officials, to argue
that the petitioners’ representations/objections are still pending before
the concerned revenue officials.

4.  Issue notice.

Learned counsel, as above, is present on behalf of the respondents on

advance copy; and accepts notice.

6.  After making some submissions, with consent of learned counsel
appearing for the parties, the present petition is disposed-of, with the
following directions :

6.1. The concerned revenue officials shall decide representations/
objections filed by the petitioners, which are stated to be
pending consideration before them, within 08 weeks from
today;

6.2. Until such representations/objections are decided, the
respondents shall not take any action pursuant to the impugned
demarcation report that would obstruct the petitioners’ ingress
and egress over their property comprised in Khasra Nos. 274
(1-2), 112 (14), 258 (2-1) and 245 (1-17) situate in the
residential arca of Village : Kanganheri, New Delhi.

7. Let the representations/objections be decided within 08 weeks, as

directed above, after affording to the petitioners an opportunity of

personal hearing in the matter.

This la 3 dighally signed order W_P_{C} 124722023 Page 2013
The atthenticlty of the order can be re-vorified from Ol Migh Cowi (roler Porfal by sramsing fhe OR code shomm sl
The Order 8 cownlosded from the DHC Server om J00WT0I) of 18 X156



| AP i

8.  Needless to add that the petitioners shall be at liberty to impugn the
decision that the respondents may take on their representations/
objections, as may be permissible, in accordance with law,

9. The petition is disposed-of in the above terms.

10. Pending applications, if any, also stand disposed-of.

ANUP JAIRAM BHAMBHANI, J
SEPTEMBER 21, 2023/uj

This is » Sgtatly sigoed order.  W.P(C) 12472/2023 Page 3 of 3
The suthenbicly of the order can be re-verified from Dathl High Cowrt Ordar Partal by scanning the QR code shoam abave.
Thie Order is downkaded from the HC Server on 2609202 ar 18,32:38
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N IN THE HIGH COURT OF DELHI AT NEW DELHI
| CONT.CAS(C) 669/2024 & CM APPL. 24590/2024
SIL SURENDER & ORS. e Petitioners

Through:  Mr. V.P. Rana, Adv.
M: 9899127654
Email:
vpranalegalassociates@gmail.com
versus

MS. NAMGYAL ANGMO & ORS. . Respondents

Through:  Mr. Raghvendra Upadhyay & Mr.
Chandra Kishore Yadav, Advs. for R-
Ilo3.
M: 9818720615
Email: advrghv@@gmail.com

CORAM:
HON'BLE MS. JUSTICE MINI PUSHKARNA

ORDER
Yo 29.04.2024

CM APPL. 24590/2024 (For Exemption)

1.  Exemption allowed, subject to just exceptions.

2 Application is disposed of.

CONT.CAS(C) 669/2024

3.  The present petition has been filed alleging willful disobedience of the

order dated 21* September, 2023 passed in W.P.(C) No. 12472/2023.

4, By way of the aforesaid order, directions had been issued that the
concerned Revenue Officials shall decide the representations/objections
filed by the petitioners, within a period of eight weeks.

5. Learned counsel appearing for the petitioners  submits  that

This s » digitaly pigned prder.
The sulhventicily of the order can be re-verilfled from Dot High Cowl Divier Porlsd by scanning e QR code shown abuve.
Tha Ovdar Is downboaded from the DHG Server on 30042034 af 13:01.01
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representations of the petitioners have still not been decided.

6.  Issue notice. Notice is accepted by learned counsel appearing for the
respondents.
7. He submits that he may be granted some time to seck instructions.

8.  Atrequest, re-notify on 02" August, 2024.

MINI PUSHKARNA, J
APRIL 29, 2024/kr

This is » cightelly signed order.

The suthenticity of the order can be re-veriiod from Dedhi High Court
Ordler Portad by scanning code slmn sbowe,
The Ordas I dowilosded from the DHC Server on 300402024 a0 130201 > E
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IN THE HIGH COURT OF DELIII AT NEW DELHI

CONT.CAS(C) 669/2024

SH. SURENDER & ORS. ....P'clitioners
Through:  Mr. V.P. Rana, Adv.

VCrsus

MS. NAMGYAL ANGMO & ORS. .....Respondents
Through: Mr. Raghvendra Upadhyay,
Panel Counsel, GNCTD with
Ms. Prunima Jain & Mr.
Vaibhav Tripathi, Advs.

CORAM:
HON'BLE MR. JUSTICE DHARMESH SHARMA

ORDER
02.08.2024

The Hon’ble Judge is on leave today.
List on 18.11.2024.

(By ORDER)

COURT MASTER

AUGUST 2, 2024/sa

Thiv Is » cNgitally signed peder.

The suthenticiy of the ordes can be re-veriflad from Delhd High Cowrl Drder Portal by scanning the QR code shown above,
Tha Deviar by downlasded frivm the DHC Sarver an 71087034 af 173808
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PUDLIC GRIEVANCES COMMIGSION
GOVI.OFNATIONAL CAPITAL TERRITORY OF DELHI
M-BLOCK, VIKAS DHAWAN, 11" TSTATL. HEW DCLHIEZ

Qrgde: vnder Pata 0 of the PGE Herolulon No T a1 A4 AF> datern 25 %
Complamant Shi Deapak Bhardeay
Village: £ PO Eangan Hen Deil
Respondem SHMC(West Zone)
Gnevance No PGCIR2014/MCDNB2EB
Grievance filed on : 27.11.2014
First heanng in the PGC ; 16.2.2015

Scheduled on

1. Brief {acts of the complaint.

A grievance was received in PGC from Shri Deepak Bhardwaj The complainant has
alleged that the municipal corporation has encroached upon the land in Khasra Nos 109 & 117
Village Kangan Heri by constructing a passage and the dirly drain water is being channehzes ns
the pond. The PGC had given directions for a separate out fall of the drain water  In this regarc
several complaints in August, Sept and Nov. 2014 have been made for removal of passage in
Khasra Nos. 109 and 111 and to stop channelizing of drain water into the pond

2. Proceedings in the PGC

The PGC convened ils first hearing on the complaint on 16.2.2015, second on 313 2015
third on 09.6.2015, fourth on 3.8.15 fifth on 12.10.2015 and latest hearing on 12 1 2015 wherein
the following were present:- e

Complainant. Absent.
Respondent: Sh. M.P.Pawar, A.E.-M-1, Najafgarh, SDMC
Sh. D.S. Hooda, A.E. (Project)

An ATR has been filed by A.E. (M-1) Njafgarh SOMC stating therein that -
“It is submitted that estimatc has been prepared and sent © I‘mjﬁct Director  Rural

Development for releasing (Ff fund, after allocate the budget, work will be carnad out”

£ copy of the ATR has been given to complainanl. The representative of Najafgarh Zone
SDIMC informed that de-silting of the drain will be done on priority.

3. Directions of the PGC

E.E. (Project) Najafgarh, SDMC, Is advisod to expedite the construction of outtall drain
and complete the works within stipulated time. In the meantime de-sliting of drain be done
on priority basis.

With the above advises the commission has decided to close the cps&,gu W

/ L ——
{ N. Dilig Kumar )
Member, PGC



South Delld Munlcipal Corporation
Olflce of the Assistant Engineer/M.|
Near Delhl Gate, Najalgarh Zone

No.AE/M-1/ NGZ/2015-16/ bl

Dated: VO o} 2 Bwi7
Complainang Sh. Deepalk Bhardwaj
Village &P O Kanganheri, Delhi
Respondent: SDMC
Grievance No.

! PGC;’ZUI‘UMCD{IBZB
First Hearing in the pge 16.2.2015

Grievance filed on 27.11.2014
.0.H. 04.01.2016

Kindly refer to letter N, 25079 dated 1

9.10.2015, wherein representation of
Sh. Deepak Bhardiwaj,

Village & P.0 Kanganheri,
Commission to my nicipal corporation has encroac
109 & 111 village Kanganheri by constructin
being channelize into the pond.

Delhi through Public Grievance
hed upon the land in khasra Nos.

B 2 passage and the dirt drain water is

In this regard, it is submitted that estimate has been prepared and sent to

Project Director-Rural Development for rveleasing of fund, after allocate the

budger,
work will be carried out,
xi’ \...,-\HL"""_‘ _q'll m
Assistailt Engineer/M-|
Najafgarh Zone/SDMC
N. Dilip Kumar
Member PGC

Public Grivance Commission
GNCTD, M-Block, I.P, Estate
(Near ITO) Vikas Bhawan, N.D, 02



Kanganheri
; Delhi Division
Delhi

/25 Jul 2024 17:21:34
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GOVERNMENKT OF NCT OF DELHI
Office of District Magistrate (Sonth West]

The Villagers of Kanganheri met the undersigned during
public meeting hours and submitted two representation 04.10.2018
and 25.10.2018 (copy attached). On considering the representation,
the report of Kanungo and the demarcation reports at different
points of time leads to a conclusion that the demarcation report
dated 03.05.2017 is a defective report.

That vide order dated 09.08.2016, the Hon’ble Public
Grievance Commission had directed for demarcation of the land

bearing Khasra No. 183/1 and to remove the illegal encroachment of
said land.

. That pursuant to c:g;r dated 09.08.2016, a demarcation was
carried out TSM machine on date 03/05/2017 and the report
was submi befare the Hon'ble Commission.

Thereafter against the demarcation report dated 03/05/2017,
the residents of the village Kanganheri had filed the objections and

in order to get the injunction order against the demolition drive the
villagers had filed suit for Permanent Injunction seeking stay of the
demolition proceedings on the basis of demarcation report
03/05/2017. -

Mcr. the villagers also stated that while carrying out the
fresh demarcation the cbjections raised by them may also be taken
care of. -

In view of the. above, it is directed to-conduct a fresh
demarcation and file the demarcation report afresh within 20 days.
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PUBLIC GRIEVANCES COMMISSIOM
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI

Order undor Para 2{8) of the PGC Resolution No F.4/14/94-AR datod 25.9.97

Date of hearing: 13 May, 20132

Complainant Shiri Jal Prakash,
Slo Shri Hari Ram, .
245, Village & Post Office Kangan Heri,
; New Dethi - 110 071,
Respondent =

ooty -2 Depuly Commissioner (South West),
Revenue Depariment,
Govt. of NGT of Dethi,
Old Terminal Tax Building,
Kapashera, New Delhi

Grievance Nao,

\ .2+ . PGCI2013MRev./DCISWIAS0
Grievance filed on * Dar03R2M3°. :
First hearing in the PGC 13/05/2013
+ scheduled on s .

Bl.-ie! facts ol the cun-nﬂéing .

Shri Jai Prakash filed & complaint in PGC on 0410372013, stating that KhNo. 111, is
2 water body in Village Kangar Heri. Requesl with regard to developmeént and bean.;l}ﬁ-:;at-iqn
of this water body and preparation of estimatés was made to lrrigation & Flood Cantrol
Department, vide letter dated 12/05/2011 and reminder dated 12/10/2012. Repre*senl:alims
were 2also made lo Distict South West, Revenue Department, on 02/01/2013 and

07/01/2013, but no action has been taken by Irrigation & Fiood Control Department and also,
the Revenue Department,

2 Proceedings in the Public Grievances Commission

The PGC convened its first hearing on 13 May, 2013. At the hearing on 13/05/2013,
the altendance was as follows - '

Complainanl Absent
Respondent Shri J P.Sejwal,
Executive Engineer {CD-1), ¥rrigation & Flood Conlrol De
Shri Giriraj Prasad. pacment

AE (CD-1), Irrigation & Flood Contr
Shri Yogender Kurnar,

EAA, O/o BDO, District South West, Revenue Department

ol Department

Indraprastha Estate (near ITO), Vikas Bhawan, M-Block, Hew Delhi-110110,
' Tel Hos. 011-23379900-D1 Fax No. 011-2313

70903
Website: www.pacdelhligovtnic in : €-mall: pacdeihifinic,in

i
|
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Elevant‘hcts emerqins durln tha hearln

At ‘°d31fs hearing on {305/2013, Shi Yogender Kumﬂr EAA om BDO, District
| “-South. West,- Revenue Depariment, filed a status Feéport daled TD!DHEDIS,,{IH
B J‘?‘E‘E‘ﬁf—’ﬁtgypmwhmh was gwentu Aher t:omplennar:t},- ncmrdmg-la fpngi\l:n_ﬂﬂ“__lill??e_f_':_f“
District Soutﬁ West, Reuenue Department, has writter: a If.:!!er dated 07/05/2013, to
‘hE'Té‘hﬁldar (Kapashera), for*démarcation of the pdnd'rand,*'and 'letters ~dated' ™
3110172013 and 16/0472013, lo the Irrigation & Flood Control Department, for
"d&HrEIcﬁprnent of the water body:~ The development of pand will ‘tnarcompi'eted after

ﬁmm‘}m Revenue Deparlment and- compfetnomofﬂevelopment mrk by the
lmigation & Flood Control Depar!ment R e e S

Shn J.P.Sejwal, Executive Engineer {le Division -1), Irrigation & Flood Control
‘Department, filed a status report daied 10.’05!2()13rﬁsi“auphcate copy. of which was.
given to the complainant), according to which, a request was made to the Tehsildar
{Kﬂpa‘-‘-hera) and also BDO, District South West, Revenue Department, for
deman:ahon of pond- Iand A site mspettmn was ‘also made by the offi cials” of
Imigation | ‘& Flood Ccniml Department alonwﬂh officials from the - Revenue
Department, for demamhonatthe site. Dunng this inspecticn, on 10!04.-'2013 the
revenue nfﬁclals informed Irmigation & Flood Cupﬁnl:-ﬁepartn*rem that‘demarcauun
will have to be done by TSM, for which date_add”time will ‘bé mformed. No =
" information has been re-::ewed thereafter. }\ﬁer obﬁrﬁhﬁ demarcation at the site,
scheme will be prepared for development of pond a{ Kh.} No 111. The sta:us report
further mentions that dm‘y water drains, which have been diverted to the pond need
. to be diverted by MCD,'as dl:am work is within the jurisdiction of Municipal Authority.-
33 Shri Jai Prakash, ccmpla.n.am, stated that while demdmg an appeal under Right to
- iﬁfotmaﬁun Act, 2005, SM-V_P.S.Tnmar. Chief Engineer, irigation & Flood Control
_Depmimém,_as First Appellate Authority under Right to information Act, 2005, had
directéd the Executive Engineer (CD-1), vide his order dated 12/03/2013, to prepare
-a scheme for development of the pond, as per revenue record, and submit the same
1o the Competent Authority, seeking Administrative Approval and Expenddure
Sanction. He contended ihat despite directions of the Chief Engineer, Imgation &
Flood Control Depariment, no action has been taken by the Execulive Engineer
(CD-1}.
34 Shﬁ. Yagender Kumar, E.M;. O/a BDO, D:ftrlcl ucuth West Rewenue Depanmm
s!alad that earlier attempts lo demarcate tha"ﬁmd jand on namé;mu and

-1&'04.'2013 did not malerialize as some. ol fﬁﬂmllagurs ﬂbje‘ctf-'dflﬂ manuat

demarcalion and requesied for demarcation by ‘IISM ‘for which the requisite fee will
be borne by the villagers.

e
Indrapnst:h: Estzte (near ITQ), Vikas Bhawan, M- Block, Hew Dthl 110119
Tel Hos. 011-23375500-01 Fax No. 011-23370903 .
Website: www.pac.dethlaovtnic.in : E-mall pacdelhi@nicdn -
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h"“"‘WJ submitled that whf-n manual demare 'ﬂiﬂf\ W-"' l.wfnJ attr mipted 24 - "m ske,

o far d, hence,
somo housen in {ho \-‘llll[]l‘l wern found 1o bo uncm-'lf“!l*ﬂﬂ they pond 1an

fhe complainant
R 4 Tl e At it e el L

oo v vesd G, e, 0l A

e these house owners hawve ulilr-rh v 10 the manual ’fl"f"ﬂ"“ ation.

_\'I-l-'"P- | nr--, e

L‘oniended ltmt thaso hnuﬂu ownors have ves

for demarcation hy].}‘.yl& _EI-{:"F:_I'{J‘H.I’_I{L[&:IFHCE?; He w.:m of the view 'Ihat’ o::rﬂfrt'..mun
will sulfice.
36, .. ShnJP,Scjwal.,.Exeruuuﬂ-Enulncer LCmI priﬂﬂ -U.- Irrigation & Flood, C,orrfroi - e
“"'"“"""“”'"‘wnLaubmmeﬂ_lhaLlrﬂgdhon f Flnr}d ﬂnnlrol Dﬂp.mrncni E', rﬂ-adf to - | =
He e o prepare.tho. schems ol dovelopment ml.m.,mnﬂcatinn of, vrater, ncdg.m ‘J'IIJ'BB"' sre iz

Kangan Heri, but prior to thal the reference points of pond land will have 1o be
indicated at tho site, by the Revenue Dopariment, 2 oo i
3.7  The Chairman, PGC, spoke over telephene with Ms. AHi Lal, SDM {Kapashﬁra] and
) apprised her of the issues pertinent 10 this grievance case. It was emphasized upon
her that  protection of waler- body is essential for availability of water. She was
requested 10 co-ordinate the matter, with regard to the action to be taken, with EDO,
District South West, Revenue Department, so that demarcation is cwnp‘e.‘&d al the
. - site and—pmd land handed over to the Ingatrm:nﬁ:{luod Caontrol. De;)aﬂmen!, for
demhpment and beaytification.

4. Directions of the PGC .

41 Altention of Shi Mikhil Kumar, Deputy Commissioner (South. West), Revenue
Department, Ms. Arti Lal, SDM (Kapashera), and Shri surrender, Singh, BDO, District
South West, Revenue Department, is drawn 1o the observations of PGC at sub-para
3.7 of this hearing order. All action, required in the malter, particularly, demarcation
at site, should be completed by 30™ April. 2013. The emphasis
pond land, free of encroachment and then. aneﬁ{:';ln should

should be first on the

be on the pond land
having encroachment, for 1his purpose, a joint inspection at site should be done by a

_ team of senior officers. from the Revenue Department and Imgation & Flood Cantrol
Department, associating the complainant and villagers. The demand for demareation
by TSM. by few of the villagers, purportedly in encroachment of pond land, should
not be an impedment to manual demarcation and cause for delay.

A senior
‘representative should be deputed to attend the next hearing with a status re
ke P AT . wem “_’_" " - : Pﬂﬂm
m}' - ?_E‘_‘_" L3 _'-_T :\:uli--.-:‘.r"

42.. :Tpo matler is alsb bmught to'the nolice of Depuy @lﬁslc{wr {NG?_} Sn: 'Ul“Delh
| I

Munldpa! Corpnratmn who is requested to mstrucl thq fi ald officers to ensum thal n
0

- dirty drain water is channelised into the pond, if néed Ene separate oulfal should”
tham:lor drain water. A senior representative ﬂmuld ba deputed o altend ﬂ:..a_ b&

= MM[mmLmhsmu - =
ﬁ't TV US TelNoa. 011-23379900-01 FMI-:?;J;‘M poct: ‘%1__19’:_';?1_;’. T

i r -t .

Fem 8 e
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-l prema. 9 4l )
A m ey
¢ ¢ [- - i ¥
. hﬂnﬁng with o siatus report (in _l.llll‘li‘?ﬂtﬁ!}- Uetaing the stotus and nctlon taken o ia
pertaining to outtall of drain wator, which in no coso, ahould ba nlowed to b
disposed into the pond
- The next hearing in this case ks fixed for Tuesday, 9" July, 2013 at 39 am. -
K Ao~
e . iy Sl (P. K.TRIPnTHﬂ
e TN e e v UaEhaT tahsem -_'_:--.':-r-;t., emmakiaths W ¢ R LiRmya] e F e CHAIRM!‘N (PGC} T
T L T oF SRR Sl . T S T F) e
e D A e ST a3

1. Shri Nikhil Kumar, Deputy Commissioner (South Wesl), Reuenuc_DcpﬂmE“‘- Govt.
of NCT of Delhi, Od Tertninal Tax Building, Kapashéra, New Defhl.

)

Commissioner {Najafgarh Zone), South Delhi Municipal Gorporation, Near
Water Tank, Tilak Nagar Road, Nazafgarh, New Delhi.

3. Shri V.P.STomar, Chief Eng

¥ ineer, 'Hrigaﬂbn, &F‘ic:od Contio! Department, Gowvt. of
NCT of Delhi, 47 Floor, I1SBT

Building, Kashmere Gate, Delhi--110 006.

s Ms AiLal SDM (Kapashera), Revenuo ‘Depaitmén
Terminal Tax Building, Kapashera, New Delhi. s

1, Govt: of NCT. of Delhi, Old

5. Shri Surinder Singh, BDO District

Scuth West, Revenue Department, Gowt. of NCT of
Dethi, O1d Terminal Tax Building,’

Kgpashera. MNéew Dethi

6. Shri J.P.Sejwal, Executive Engineeri{(.‘.m‘l' D‘r;&sion -1y, \rrigation & Flood Control
Department, Gowt. of NCT of Deini, 4™ Floor; ISBT Building, Kashmere Gate, Defhi -
1100";5’_‘...-‘ ) -_- -, ..-._ vy . .

_\7. . Shr Jai Prakash, Sfo Shri Hari Ram, 245, Villaga & Post Office Kangan Hen, faw
Dethi—110071.
T

Indraprastha Estate (near IV0), Vikas Dhawan, H-Block, N
el Nos. 031-23379900-01 Fax Mo, 011-23 wovey 00,

w Bmblalammy = e ®
i Y nacdalhifPnicin
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" PUBLIC GRIEVANCES COMMISSION Q28
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELH!

Order under Para 2(B) of the PGC Rosolution No F,.mdm -AR dated 25.9.97

B

Date of hoaring: 9 July, 2013

Complainan T ter v
SJo Shr Harl Ramn,
WLt s or e —an 210, VITIDZE & Post Olfice Kangan Heri,
Mew Delhi =110 071,
Resme- "I"-l‘l

Deputy Commissioner (South West).
Revenue Departmen,

Govt. of NCT of Dethi,

Old Terminai Tax Building,

Kapashera, New Dethi

Grevance Mo,

" PGCR013Mev /DCISWAS0 .
Grievance filed on : 04/03r2013 ’
First hearing in the PGC : 131052013

scheduled on .

1. Brief facts of the complaint

Shri Jai Prakash filed 3 complaint in PGC on 04/03/2013; stating that KhNo. 111, is
a water body in Village Kangan Heri. Request with regard to development and beautification
of this water body and preparation of estimates was made to Imrigation & Fiocu:_i Control
Department, vide letter dated 12/05/2011 and reminder dated 12/10/2012. Representations

were also made 1o District South West, Revenue Department, on 02/01f2013 and

07/01/2013, but no action has been taken by Irrigation & Flood Control Department and also,
lhe Revenue Department.

2 Proceedings in the Public Grievances Commission

The PGC has so far convened two hearings on 13 May, 2013 and 9 July, 2013 At
the hearing on 09/07/2013, the allendance was as {ollows :
Complainanl Absent

Respandent Shri Surender Singh,
BDO, Disinct Soulth Wesl, Revenue Depinlment
Shii J P.Sejwal,

Exgculive Engineer (CD-1), Irngation & Flood Control Department
Shri Raveendra Kumar,

EE {CD-1), Irrigation & Fiood Controt Dep.arlmem
Shri Giriraj Prasad,

AE (CD-1}, lrrigation & Flood Control L)epanmem
Shri Yogender Kumar,

Indraprastha Estate {near ITO), Vikas Bhawan, M-Block, New Dt.'!hl 110110,
: Tel Hos. 011-23379300-01 Fax No. 011-23370903
Website: wwv.pac.dethigovt.nicin : E-mail: m@_ﬂlﬂn

Lt
Lo
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~ .i.d * “The absonce of ony n!ﬁc{ni fl'om ﬁn]nfﬁnmh Zone, EE |i}é;lf:|rlhﬁllh1;clpn! Corporation,

I brought 1o tha notico of Shri Manish Gupta,iCdthmiasioner, South Deihi

| Municipal Corporation and Deputy Gommissioner, Najafgarh Zone, South Delhl
i ‘Municipal Corporation. It ia oace again smphasizod that dirty drain water, which 1>
l being channelisod into pond at Village Kangan Herl, should be stopped, and need
be, there should be o separate outfall for drain water, In no case, the dirty drain waltar
should be allowed to be dispesed into the pond. A senior reprosentative should bo

deputed to attend i miext hoarng Wit tatus report (in duplicate) ™

The next hearing In this caso is fixod for Wednesday, 7 August, 2013 3t 17 am.

T e
{P. K. TRIPATHI)
CHAIRMAN (PGC)

comee: T4Y » -7

Civic Centre, Minto Road, New Delhi. .

o 2. Shri Nikhit Kumar, Deputy Comrr&ssiun& (South West), Revenue Department, Govi.
of NCT. of Delhi, Old Terminal Tax Building, Kapashera, New Defhi.

3. Deputy Commissioner (Najafgarh Zone), South Delhi Mﬁn‘:cipal Corporation, Near
Water Tank, Tilak Nagar Road, Nazafgarh, New Delhi.

4. Shi V.P.S.Tomar, Chief Engineer, Imigation & Flood Control Dépariment; Gowt. of
i - NCT of Delhi, 4™ Floor, ISBT Building, Kashmere Gate, Dethi -110 006. "

s, SDM (Kapashera), Revenue Department, Govt. of NCT of Dethi, Old Terminal Tax
! Building, Kapashera, New Deihi

6 Shei Surinder Singh, BDO District Sauth West, Revenue Department, Govt of NCT of
Delhi, Oid Terminal Tax Building, Kapashera, New Deihi. ‘ g

7. Shri Raveendra Kumar, EE (CD-}), Imrigation & Flood Control Department, Govt of
NCT of Delhi, Opposite ESI Hospital, Basai Darapur, MNew Delhi -110 D27.

-
5. Shri Jai Prakash, Sfo Shri Hari Ram. 245, Village & Post Office Kangan Heri, New
«+ '\ Dpemi-110071.

Indraprastha Estata {near ITO), Vikas Bhowan, M-Block, New Delhl-110110
Tel NDs. nu-mmsmn_t Fll IED. 011-23370903 v

[T S ] . o - .

-.‘.. I . oy |
- I-l.fl_F_-'\'l"fkf-.-' "I\_. 1‘ Sl R pp 1“!“1.’.1-.- .\j.- .. '.l -~ e C}?Q": h.\

1. Shri Manish Gupta, Commissioner:-Soulh Dethi Municipal Corporafion, sPM Marg, -
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ANMEXURE 'C’
Spot Agenda SCHEMES APPROVED/PASSED BY THE DRDB IN ITS MEETING DATED 20.08.2015
No. ic Distt. [Villago Nature of work Estimate amount | Executing Area MLASMP Remaris
Name. (inlacs) Agency
] Matla Scuth- Kangalher{Demolishing and Reconstruction of Jhimar 115.29 1&FC Sh.Gudab Singh
West i Chaygpal (Existing) at Village Kanganheri in
N.G.Block
Is Mazlz South. Ezngslher|Canstructicn of cement conczete pavemant 1E5.16 [&FC Sh.Gelah Singh
Trest i toad in Kh. No. 336 for cultivation land al
village Eanganheri in N.G Block
-1 Maula South- Hangalher{Construction of cement concrele pavement 113.12 [&FC Sh.Gulab Singh
West i road in Kh. No.339 for cultivation land at
willage Kanganheri in N.G.Block
'8 Maxla South. Eanganhs|Const of outfall RCC Drain from Surender Hs| 216.15 SOUTH S$hGulab Singh
Viest i 1o Pend and Erishan Hs to S.W. Pump on Vill, DMC
Eanganheri in C-133 NGZ.
iz Matla South- Eznganhe|Const of Road by Pdg RMC & Drain from 182.5 SOUTH Sh.Gulab Singh Issued
rest mi Devendra Hs to Ram Niwas Hs in Village DMC
Eanganheri in G-133 NGZ
13 Matila South- Eangante|Const of Road by Pdg Dense Capet (BM & 190.07 SOUTH Sh.Gulab Singh Issued
West n AC) fram GChhawla Village Phimi to DMC
Kanganheri Bus Stand in C-133 NGZ. )
14 Marila Souin- Kanganhe |[Development of pond in Kh Ho. 111 at 230.00 South -West Sh.Gulab Singh
Wezt ri village Karganheri in N.G. Black
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ANE XURE G (G2
amaljeet Sehrawat .

e Hr"‘
| Member of Parliament
(Lok Sabha) West Delhi
wenda wid
Ref/MP/28()/24 b 2 0
To.

The Block Development Officer (BDO)
South West District

Najalgarh,

New Delhi- 110 043

Subject : Khasra Number 111 ol Kangan Heri Village Water Body/Gram
Sabha Land.

Dear Sir.

This further Lo my letter REE/MP/173/2024 dated July 16, _2{%231 u.n
the same subject. It is requested 1o dis-regard para 3 of my E:Erllt.:! Ir.'.u:r
of even number referred 1o above. Now the fenemg work ol ”thc.‘ f-..ut.li
body (Khasra -111) should be carricd out a5 per original ;:n?u:;n:l-:;:‘
budeer for fencing work of boundary wall of the water body anc
meréing i1 with the Gram Sabha land (Khasra- 148).

With kind regards,
W je’//
(KAMALIEET SEHRAWAT)

.- "’
at Officet] 0 ‘ -
:Olo Blsa;kwnf""'é’;”&:mm o

I

we #d
| Dairy No- "‘s:gfé'l’ﬂ 3:2'
owe—ZHA

g. Nanda Enclave, Amberhal Village, Sector-19, Dwarka, New Delhl-110075
Plot No. 28-28, Mnh + 7200033338 | Fomall hinwartdalhlNR@amall com




